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3MA/ORDER
PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20ki48s against the
Commissioner of Income Tax (Appeals)-1, Kolkatardey dated 23.02.2018, passed
in case No. 1008814706(1)/APL/S/APL-1/2017-18 inung proceedings u/s 143(3)
of the Income Tax Act, 1961; in short ‘the Act'.

Case called twice. None appears at the assessseestb We accordingly we

dispose of the appeal ex parte after hearing tredéel CIT-DR.

2. With the able assistance of learned CIT-DR, wgce at the outset that the
CIT(A)'s lower appellate order under challenge rafing the Assessing Officer's
action inter alia disallowing / adding invoking sec. 43(B) disallowa of
%4,80,95,284/- and8,05,59,686/- in the nature of provision of gratuiteated as
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unascertained or contingent liability not considgrihe carry forward business loss of
%9,01,93,657/- pertaining to assessment year 201fod2et off in the impugned
assessment year as well as in not finalizing coatmut sec. 115JB(1) computation
has been passexk partewithout dealing with merits of the said four fotléssues
followed by a detailed adjudication as contemplatésd 250(6) of the Act.

3. Mr. Meena at this stage invited our attentiontie CIT(A)'s discussion in
para-3 page-2 of the lower appellate order that he had issudte(s) to the assessee
on 11.08.2016 followed by many other opportunitd& find no merit in Revenue’s
instant technical plea since there is not an ewvelcation in the lower appellate
discussion regarding actual service of any of tharing notice(s) issued from the
CIT(A)'s office. Be that as it may, the fact remaithat he has not considered the
assessee’s substantive grounds on merits (supra)théfefore restore the instant
issues back to the CIT(A) for afresh appropriatgididation as per law within three
effective opportunities of hearing. Ordered acaugti.

4. This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open court on 07/12/2020
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